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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes having been authorised by the Conunittee to submit the 
Report· on their behalf, present this Twenty Third Report on Action Taken 
by Government on the recommendations contained in the Tenth Report 
(Seventh Lok Sabha) on the Ministry of Home AfInirs-Socio-economic 
conditions of Scheduled Castes and Scheduled Tribes in Goa, Daman and 
Diu. 

2. The draft Action Taken Report was considered and adopted by the 
Committee at their sitting held on 24th March, 1982. 

3. The Report has been divided into the followihg Chapters : 
I. Report. 

H. Recommendations/Observations which the Committee have been 
accepted by Government. 

UI. Recommendations/Observations which the Committee do not 
desire to punue in view of Government's replies. 

IV. RecommendationsOiObservations in respect of which replies of 
Government have not been accepted by the Committec and 
which require reiteration. 

4. An analysis of the Action taken by Government on the recommenda-
tions contained in the Tenth Report of the Committee is given in Appeodix. 
It would be observed therefrom that out of the tolal number of twenty-sevcn 
recommendations in the Report, twenty-three recommendations i.e, 8~.18 
per cent have been accepted by Government; the Committee do not desire to 
pursue two reconunendations i.e. 7.41 per cent of the recommendations in 
view 0( tbe Government's replies; replies of Government ill respect of two 
recommendations i.e. 7.41 per cent of the recommendations have not been 
accepted by the COJDDlittce. 

NEW DELHI 
3]!>t March!-J 9~~ 
10th Cllllitra. 190 .. (S) 

R. R BHOLE 
Clwirman 

Committte on the Welfare 0/ Scheduled 
Ca.ft~s and Sch~dukd Tribu 

(V) 



CHAPTER I 

REPORT 

The Report of the Committee deals with the actim. taken by Government 
{In the recommendations contained in the Tenth RepQrt (Seventh Lok Subhu) 
on the Ministry of Home Affairs. 

1.2 In para 2.39 of their Tenth Report the Committee had I'ce()mm~·J1d.:u 
that. if necessary. approprinteineentives should he given to the parchts of 
Scheduled Castes : Scheduled Trihes for sending their children t(l schools. 

1.3 In their reply dated 27th January. 1982. the Ministry of Home Allairs 
have .st.ated .that the new richcmes fomlUlated by the Goa. Daman and Diu 
AdmlDlstratlO'n such as enhanced rate of stipend/scholarships, provisiun of 
free uniforms, grant of hooks and stationery etc. to Scheduled Casll' und 
Scheduled Tribe students are all in(.:cnlive oriented. 

1.4 The Committee do nol agree with Ihe reply of the GoYernmeat. They 
reiter ate tbeir earlier recommendation that appropriate iDCeatl'e5 should be 
given to tbe parents of Scheduled Caste and Scheduled Tribe Children for sen-
ding them to IIChools. The Committee feel that these llhoald be In addition 
to tb e Incentives proylded to students In the form of stlpelMh/Khobrsltips etc. 

1.5 In para 2.98 of their Report thc Committee had sugestcd that. the 
EcollolJ1ic Developmel!!. Corporation he set up to look after the applicatiohs 
from Scheduled Castes and Scheduled Tribes and the ceiling for subsidy and 
loan now fixed for brick making, tailoring, pot making, cane work, ctc. should 
be raised so that more people might come forward to get benefit oul of the 
scheme. 

1.6 The Ministry of Home Aftairs. in their reply dated 27th January, 
] 982, have stated that the Economic Development Corporation of Goa, 
Daman and Diu at present entertains applieatiOll/l for the financial as~j!;lance 
for setting up all types of Industrial units from all types of applicants includin~ 
membel'll of Scheduled Castes/Scheduled Tribes and the same are expc!dl-
tiously processed for sanctiO'n. ll1us the need for set ling up of special cell 
to look after the applications from Scheduled Castes/Scheduled Tribes docs 
not appear to be necessary. Further it is stated that a composite loan upto 
a limit of Rs· 25,000/- is offered at eoncessional rates. Unit!! like brick 
making, taiJorin&. pot making. cane work. etc. could be covered under ~e 
composite loan scheme. This amount seems 10 be quite adequate for fiCtllng 
lip industries 

t.7 TIle Committee do not accept Gov~tll rttly. They niterate 
their earlier reeommeadatioa that a Special Cell IIhoaId ~ Ht ., I. the ~ 
nomic Development Corporation to process tlte loan applicado. recei,ed fro. 
Sdlefllle. Cutes aDd Seheduled Trl"l. TIle Co ....... w .... aIIo like te 
bow how ••• y Selleduled Caste/Scbeduled Tribe applleaatl h.,e been p'aat.eil 
loan, at cOJlce!l'lional rate~ during 1981 under the Composite Loa. Sell .... 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHlCH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

itecommeadatioD (SI. No. I~Para No. I. 11) 

The Committee note the present organisational set up of Goa, Daman 
and Diu and the ~emeots made to look after the Welfare 01, and 
undertake welfare activihes for Scheduled Castes and Scheduled Tribes ·in 
the Union Territory. The Committee feCI that the problems faced by the 
Scheduled Castes and Scheduled Tribes, due to their social and ecouomic 
backw~dness, are not only varied but complex also. They, therefore, desire 
tha;t an independ.ence administrative machinery should be set up &0 deal 
exclu_ely with the wdfare programme and development actMtioior 
Scheduled Cutes and Scheduled Tribes in the Union Territory of {joe., 
Daman and Diu. 

Reply of Go.erllmellt 

A separate unit headed by a branch officer with 1I complement of staff 
will be liet up uDder the Directorate of Social Welfare to deal exclusively with 
the welfare programme and development activities for Scheduled Castes and 
Scheduled Tribes in the tJruon Territory of Goa, Daman and Diu, s.only. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD-1I 
Dated 27-1-1982] 

RecommeadatioD (SI. No. 2--Para No.2. 12) 

The Committee reuet to note that there has not been such progress in 
the amelioration of the socio-economic conditions of Scheduled Olstes and 
Scheduled Tribes in the Union Territory of Goa, Daman and Diu thouglt 
the population of Scheduled Castes and Scheduled Tribes according to 1971 
Census was 24168. The Committee also regret that no effort have heen 
made to quantify the progress of development of these communities during 
the earlier plan period. 

Reply of Goyernment 

The: observation of the committee has been noted. It is however sub-
mitted that the Administration has reviewed all the ongoing progranlmes for 
the welfare ot Scheduled Castes and Scheduled Tribes. As a result of review, 
some of the existing schemes have been suitably amended and also a few 
new schemes have been drafted. All these schemes have been approved by 
this Government and are being forwarded to Government of India for 
approval. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD-Il 
Dated 27-1-19821 

COlQlllellts of the Committee 
Tile Committee would like to be apprised of the .setalls of the new schemes 

propesed. 
2 
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Reeommeadatloll (SI. No. ~P .... No. 2. 13) 

:rhe~ittee e~ the Union Territory Government to complete the 
fanulY-WI5e survey bemg conducted by them urgently so that the plans/pro-
grammes for socio-economic upliftment of Scheduled Castes and Scheduled 
Tribes be drawn up on the basis of the result" of the survey. They need 
hardly emphasi~ that the Ministry of Home Affairs/Union Territory of Goa. 
Daman aDd Diu should scc that the funds allotted for the socio-economic 
development of Scheduled Castes a'nd Scheduled Tribes are fu:Jy und gain-
fully utilized. They should also ensure that the benefits of the sch~:mc· 
intended for th,*= communities actually flow to them. 

Reply of Government 

The Government have taken up the work of conducting household survey 
of Scheduled Caste families in rural areas in the Union Territory 0{ Goa. 
Daman and Diu. The report of the survey would be available by the e'nd 
of 1981. However, on the basis of simple survey, a set of eight (8) schemes 
for the socio-economic upliftment of SCheduled Castes and Schedu!ed Tribes 
have already been drawn up and sent to Government of India for upproval. 
However, furthermore, based on the final survey report. action will be taken 
to formulate more schemes if considered necessary. It will also be ensured 
that the funds allotted for the socio-economic development of Scheduled 
Calites a.,d Scheduled Tribes wiIl be fully and gainfully utilised and tltat the 
benefits of the schemes actually flowed to their communities. 

[Ministry of Home Affairs, O.M. No. BC/1601S/2/81-SCBCD-I1 
Dated 27-1-1982) 

Reco ........ d .. (SL No.4-Para No.1. 14) 
The Committee also expect the Ministry of Home Affain/Planniq Com-

mission to fully involve the Union Territory Government in tho finaliaatiOl1 
of pian schemes for Goa, Daman and Diu 50 as to obviate the pOlllibility of 
any wac;teful expenditure and to ensure that the funds are not frittered 
away. 

Reply or Govenunent 
No comments so for this administration is concerned. 

Co_eats of Ministry of Home Affafrs 
The Special Component Plans of States/Union Tenitories of each year arc 

discussed in the Planning Commission with the representatives ~ concerned 
State.t\Jnion Territory. The Ministry of Home Affairs is al!lO closely asso-
ciated with these discussions. During the ditcussions, various aspects con-
nected with the formulation, implementation and monitorin!! of Special 
Component Plans arc covered in detail. The States/Union Territ0rie5 are 
also requested to bring in all relevant schemes into the Special COIDponent 
Plan in order to channelise adequate flows from the Plan Schemes (0 Sche-
duled Castes. The UniOn Territory of Goa, Daman & Diu a~ formulated 
Special Component Plan for 1981-82 and 1982-83. They have been 
addressed in this regard. On their receipt, they will be di5Cu~sed in accor-
dance with usual procedure. 

[Ministry of Home Affairs, O.M. No. BC/J6015/2/81-SCBCDII, 
dated the 27th January. 1982J 



Coaaaeots of tile Cern •• t .. 

Tile CeaIliUee would Uk. te ............ t ........ AdaWliltradon 
of G •• , D ••• n and Diu have IIOt farni •• the Sped" C ......... t ...... ,... 
1981-12 .ad 1982-83 to the MiDlstry of Home Affaln 110 far. The CelUllttee 
would like to stress that unless Plans 81'e flnallsed well ahe.d of schedale, no 
.... niqful ,....pose would be served by fonnul.tlna theaa. After.n pia .. are 
formul.ted not for tbe sake of formulatiac them but for tbe purposes of iaple-
mentlag • programme within a time-frame. The Committee expect that 

_ atleut from 1982-83 onwards annual pl.ns would be submitted on time. 

Recommendation (81. No.5-Para No.2 ·38) 

Tlte Committee note that literacy among the Sf'neral population is 44.75 
per cent, whf.reas percentage of literacy among Scheduled Castes is 26 and 
Scheduled Tribes 13. This clearly indicates, that enough attention has not 
been paid by the Government to the rapid spread of education among thc 
Scheduled Caste&/ScheduJed Tribes. The Committee need hardly point out 
that social and economic progress of these communities is dependent upon 
the growth of education among them. The question of rapid spread of 
Education am9ng these communities therefore, merits serious consi~eration. 
The Committee suggests that ways and means should be found to en-
courage more and more Scheduled Caste/Scheduled Tribe students to take 
to education. 

Reply of Goveroment 

Tho liugeition made by the Committee is noted. It is however 
submitted that the Administration with a view to improve the educational 
statUIl of Scbeduled Caste/Scheduled Tribe population, have reviewed the 
·existins liChemes of ~ting stipend/Scbolarships to the Scheduled Caste / 
Scheduled Tribe students. As a result of this review incentive orieetoo 
'Schemes like enhanced, rate. of stipend/Scholarships to Scheduled Caste / 
Tribe students, provision of free uftiform, grants of books and stationery 
etc. have been formula1ed and the scheme would be implemented after 
approval from Government C'!f India is received. Further, the field Itaft of 
the Directorate of Social Welfare and E<hK:ation Department have been 
~irec'ted to make concerted efforts with a view to ensure maximum enrol-
ment of Scheduled Castes/Scheduled Tribe students in the pre-priaary 
and primary schools. 

In<;tructions have also been issued to start adult literacy classes in the 
localities of Scheduled Castes/Scheduled Tribes for the benefit of illiterate 
adults. 

IMinistry of Home Atfairs, O.M. No. BC/16015/2/81-SCBODlI. 
dated 27tl1 January, 1982] 

Reco ..... -.tioa (SI. No. 7-Para No.. 1·40) 

The Committee welcome the proposal of Administration to intrOlluce a 
Bill in ordef" to make education compulsory in Goa, Daman and Dill and 
'hope it wiM be done soon. 
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Jleply of G ... erlUlMllt 

The Education Bill has already been introduced in the LeW.Mive 
Assembly of Goa, Daman and Diu. 

[Ministry of Home Affairs, O.M. No. BCjJ6015/2/SJ-SCBCD II, 
dated 27th January, 1982.1 

Recommendation (SI. No. 8-- Para No. 2 '41) 

The Committee feel Ihat the ullIount of scholarship given (0 ~chodukd 
Casks/scheduled Tribes students needs to hl' reviewed in view of the liteep 
rise in the cosl of living and also the procedure of dishursement of dolar-
ship amount should be streamlined so that lhnc i'i no delay in it .. actull dis-
hursement. -

Reply of Gmernmpnt 

III the new scheme drafted/formulalt'd. the 1';,11: of ,tipl.·lId/~(.:holarship 
has be.:n suitably augmented and Ihl: pJ'()cedurl~ for MtnClion and di~se
menl has been simplified. The scheml' would he implcll1l:nlcd after the 
~aml: is approved by Governmenl of India. 

IMinistrv of Homc Affairs, O.M. No. BC/\(\()I~/2/XI-SCBCD II. 
. . dakd 27th January, 19R2.1 

Comments of tlrl' Committel' 

The Committee weuld like to be apprised of thl' revised rates of !tCholar-
1Imps aad t~ pr~1Iff adopted to ensure timely disbursement of scholarsbips 
to students. 

Recommendation (SI. No. 9 Para No. 2 '~6) 

The Commirtee are unhappy that even I1fter so many years of develop-
menaal activities, only 9% out of tbe total cultivated area, in the Union 
Territory of Goa, Daman and Diu is an irrigated area. Due to lack of 
adequate irrigational facilities, agriculturists can hardly utilise their land 
fully. The Committee hope that with the completion of two major irri~,,
tion projects in the Union Territory irrigation facilities will be extaJded, to 
dIe muimum number of families so that they could increase their awicul-
tural Yiekl. 

Reply of Government 

The work on two major irrigation projects viz. ScJaulim Irrigatioo and 
r\Hjuue Irrigation projects is already in progress and with the complelipn 01 
the ~IUW: an area 0( J 6500 HA will be brought under irrigation. Thele pro-
jects are likely to be completed by the end of 1983. 

[Ministry of Home Affairs, O·M. No. BC/16015/2/SI-SCBCD II, 
dated 27th January, 11982.1 

Recommendation (SI. ;'\;0. 10 Para No.2 ,57) 

The Committee note that no schemc~ have been drawn up for develop-
ment of horticUhure. They suggest that pos!libiljtil'~ of developiu, balticul· 
mre i'IIt the State ,hould be e~ored and if necessary dn intensive proana-mc 
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for the development of horticulture in the Union Territory of Goa, Daman' 
and Diu should be taken up by encouraging the farmers to undertake horti-
culture also and for this purpose liberal financial assistance be given to them. 

Reply of Government 

'The recommendation made by the' Committe~ has been noted for 
guidance. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD Ji, 
dated 27th January, 1982.1 

Recommendation (SI. No. Il-Para No.2 ,58) 

The Committee regret to note that the money p'rovided for various faCI-
lities being given to Scheduled Castes/Scheduled Tnbe agriculturists for diffc.-... 
rent schemes under the Tribal Sub-Plan, for the year 1977-78 could not be 
fully utilised with the result that the physical achievement have been far 
beJow the targets. The Committee feel that there is an urgent need for the 
Union Territory machinery to be geared up for undertaking and COD.tplo-
lion of various schemes meant for improving agricultural facilitiClil in the' 
Unioa Territory in time. 

Reply of GoverameDt 

The recommendation made by the Committee have been DotC'd for guid-
anco for future. 

[Miqistry of Home Affairs, O.M. No. BC/I6015/2/81-SCBCD II, 
dated 27th January, 1982.1 

Recommeadatioa (SI. No. Il-Para No.1 ,65) 
The CommiUee regret to note that except one mobile health dispensary 

for Scheduled Tribes in Daman, no dispensary or mobile health units have 
been provided exclusively for the Scheduled Castes and Scheduled Tribes in 
the Union Territory of Goa, Daman and Diu. The Committee feel that as 
these communities still suffer (rom same kind of a complex it is necessary 
that adequate arrangements should be made to look -after the health of Sche-
duled Castes and Scheduled Tribes. They, therefore, recommend that suffi-
cient number of dispensaries and mobile health units should be set up for 
Scheduled Castes and Scheduled Tribes. The Committee would alia like 
the Government to pay special attention to thel provision of adequate medi-
cal facilities especially in the remote and inaccessible area of tho Union 
Territory. 

Reply of GoverDmeDt 
The recommendation made by the Committee has been noted. It is, 

however, iitated that it is proposed to create 5 more sub-centres under the 
multJ purpose workers scheme mainly under tribal areas to im.prove the 
health status of Scheduled Castes and Scheduled Tribes. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD II, 
dated 27th January, 1982.] 

RecommendatioD (SI. No. 13···para No.2 '66) 
l1~e Committee are unhappy to note that only 400 wells have been pro-

vided ill aU over Goa and in the month of May, inspite I')f these wells. the 
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water shortage is quite acute. The Committee feel that the water supply 
project undertaken by the Government should be accorded high priority 8nd 
separat" organisation, if necessary, should be set up for implementing the 
scheme expeditiously and effectively so that drinking water could \:Jesup-
plied to maximUJP people in the Union Territory. 

Reply of Government 

'Ole recommendatiou of the Committee has l-ecn noted. However, it is 
statee! that during this financial year. Government has decided. 10 construct 
170 drirtking water wells in all the Village Panchayats and with a view to 
avoid the delay the execution of the work, the conlltruction of the wells will 
be entrusted to the Village Panchayats. 

[Ministry of Home Mairs, O·M. No. BC/16015/2/81-SCBCD II, 
, dated 27th January, 1982.1 

Recommendation (SI. No. IS· ··Para N~. 2 ·86) 

The Committee note that the land survey in the Union Territory of Goa, 
D'Jman and Diu has been completed but the land records arc yet to be com· 
pleted. The Committee feel that unless land records are completed early, 
total land available for allotment would not be ascertained. They therefore, 
urge that the work. of land records be given priority and compIeted! without 
any delay. 

Reply of Goverament 

The recommendation of the Committee is nOted for compliance. How-
ever, it is submitted that cadastral survey in the Union Territory has been 
completed. The records of Rights would be completed in due course after 
tho objections filed by the parties are inqui~ into and disposed do.' 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD II, 
. dated 27th January, 1982.] 

Recommeadatlon (SI. No. 17-Para No.2 '97) 

The Committee note that according to the survey held in the Union 
Territory there is a good scope for setting up quite a few industries in the 
small scale industry sector and there are good prospects for the development 
of a number of village and small scale industries. They are, however, dis-
tressed to note that no effective measures and concerted efforts have been 
taken/made to develop these industries. The Committee need hardly 
stress that the village and household industries are most relevant to the 
economic development of the people belonging to socially and economically 

. back.ward regions. Since there is a vast scope for development of the village 
and small scale industries. the Committee hope that the Union Territory 
Administration will draw up phased programme for the setting up of these 
industries and win also provide sufficient financial and technical assistai\CC 
to the Scheduled Castes and Scheduled Tribes so that they could take 
advantage of tbese schemes and thus better their socio-economic conditions. 

Reply of Go?erament 

The Administration of this Union Territory agrees with the CObClu!oioos/ 
recommendations of the committee that there is good scope for setting up 
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vDllae aod small sca1~ industries." tais territory. it is also aglleed that vn-
!ala ... lleul104lo1d indwsttries are most relevant to -the economic develop-
mcm ddle "eople belonging to the sociaBy and eCODOltlicafty backward 
regiela 

Concerted efforts are being made towards expansion of developmt:nt of 
the handloom and handicraft activities in t.lw temtory. This would enable 
us _ to impart training in useful crafts to an increasmg number of people 
which will help in tQ secure gainful emplo¥fllClll. 

{Ministry of Home Affairs, O.M. No. BC/16015J2/81-SCBCD n, 
dated 27th January, 1982.] 

Comments of die CORURlttee 
'DIe Committee wollid like to 'be .,prIsed of the detaHs of the tralDinK sche-

mel IOJ' ..... tralaiDKte Scheduled Castes and Scheduled Tribes in useful 
crafts aDd nomber of Scheduled Castes/Scheduled Tribes beneficiaries 
uDder each Scheme. 

ReconttBe .... tloa (st. No. 19---Para No.2 'f04) 

The Committee are happy to note that in the Union Territory a pro-
gramme has been drawn up to iiftkall the Harijan",wadas by aU weather 
roadl. 1bey hope that thitiprogramtne will ,be implemen&edin aJ'hM,eEl 
manner without any loss of time. The Committee need hardlyempilasise 
that the road development in the areas where Scheduled Castes and Schedul-
ed Tribes lives will not only proYide necesBaIY support to their economic 
activity but will also lead to their social .and economic upliftment. 

Alp" ef 'Geva1llll8llt 

TU observation of the CBmmittee ace DOted. It ito 'StaiDd that Gov.em-
ment=es to provide all weather roads to Harijans-wadas .in tais terri-
tory 1he Sixth Five V~ar Plan. The provision of Rs. 25 lakhs have 
bom prcapeled for this 1'Urpose. 

[Ministry of Home Affairs, O.M. No. BC/J.6015/2/81-S<lBCD II, 
dated 27th January, ] 982.J 

Recoamaeada&ioa -(SI. No. 19 Para ND. 1 '11., 
l1!e Committee note that some of the Coo,erativ~ Societie&set up in 

the Territory are not economicany viable. The CommiUee hope that reme-
dial measures will be taken so that alt the societies become financially sound. 

Reply of Go ....... t 

The Coop. Department has initiated necessary remedial measures to 
make aD the Coop. Societies economically sound which are I!conomically 
not viable as under:--

(i) Training to be imparted to the members of these Societies in 
the matter of Coop. principles and methodolomr. 

'fit) Arrangements to be made for marketing the products of these 
Societies. so as to make available to them a secured and ready 
market for their goods . 

• iU) Conduct drives/campaigns for increasing the membership of 
1hese Societies by enrol1ing mor~ and more persons beJonl!-
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ing to Soii~dulcd Castes ad Scheduled Tlibes and purswng 
such occupations similar to these of the objects of these socie-
ties and thereby increasing'the share capital bue at such &I'1its. 

(iv) Providing of fu!ancial assistance by' way of share capital and 
loan subsidy required, if any, by the Government. 

( v ) IJIlparting of necessary training as regards technical knowhow 
throq,gh the conoemed G<wemment Agencies. so II to equip 
such members with the technical acumen and improvised t«h-
niques, so as to boost their production. 

(vi) Emphasis will be laid to ensure that the coacessions admissihle 
, to the industrial Coop. Societies viz. that of 

(a) Non-insisting on the piyment of earnest money and secu-
rity deposit by the Cooperativos in offering of tenders. and 

(b) Giving of price-preference to these cooperatives upto JO% 
Of the lowest tender in respect of purchases of ROOds 
actuatty manUfactured by these Societies, ar~ availed of 
bytbese Societies. 

~Ministry of Home Aft •• , O.M. No. BC/16015/2/81..sckD H, 
datod 27th Janu.-y. 1932.' 

Recommendad_ ~.No. 2t-..... No. 2'115) 
T4Ie Ool1UDittee .als0 sawest Qat.the working el.the Ceopel:llti,ve Socie-

ties "'be w.riewed ,periodically to prevent any pos;Ntity 01 _prac-
tices ill their nmAit\g aDd to 4lmure tbat .tQeyplay their role afrectively. 

'Reilly of Gonl'lunellt 

Noted for guidance. 
~iJtistry I(){ HOllIe Affairs, 'G.Y. Nct.BC/16Q15/2/8d«1KD H. 

elated 21th lana.y, 1982.) 

"'waIL .'a_ (SL No.,J2..-...JWa N .. 2 .• ~ 

The Committee are distressed to note that the representation of Sche-
duled Castes and Scheduled n·.ibes in various GrcIups of services is tar below 
the quotas reserved for them. In order to improve the representation of 
Schedll1ed Castes and Scbodu1ed Tribes ,in .the services of Goa, Damenand 
Diu they'lugest that Special Cell in the Jj)opartment of Social Wclf8l'e ~Id 
be set up 'to ensure the rigid applicatiDD of reservation order and ."modica' 
inspection of rosters maintained by various Departments. 

Reply of GOYenuIleltt 

The Government proposes to set up a Special Cell in the Department of 
'Social Welfare to ensure application of rese~tiO!' orders a~d aJJo to 
undelsakeperiodical ,inspoctionof rolters nwntamed by vanOllS c.arl-
mema sIIortly. 

'fMinistry of Home AtI'9irs. ·O.M. No. BC/16015/2I81·'SOBODH. 
dlted 2M January, 19I2.J 
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Recommendation (SI. No. 13--Para No. 1 '125) 

The committee would also like the Administration to 'make concerted 
efforts for filling up all the reserved vacancies by candidates from these com· 
munities. 

Reply of Government 

Standing instructions have already been issued to all the Appo!nting 
Authorities in this Administration to fill up reserved posts by the candidates 
of the respective communities only. Nevcrtheless, fresh efforts will also 
be made to ensure that reserved vacancies are filled up by the candidates 
from these communities. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81·SCBCD JI, 
dated 27th January, 1982.] 

Recommendation (SI. No. l4-Para No. 3 '4) 

The committee feel that Voluntary Organisation can playa vital role 
in improving the social, educational and environmental conditions of Sche-
duled Castes and Scheduled Tribes in Goa, Daman and Diu. The Com-
mittee there lore, are of the opinion that dedicated voluntary organisations 
should be encouraged to work among the Sihedulcd Castcs and Scheduled 
Tribes in the Union Territory. 

Reply of Government 

The Government would encourage vbluntary organisation to work 
amongst the Scheduled Cast~s and Scheduled Tribes in this Territory. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD II, 
dated 27th January, 1982.] 

RecommeDdadon (SI. No. lS-Para No. 3·5) 

The Committee note that no assessment of the works done byvolun· 
tary organisations financed by the Union Territory Government, has been 
ma~e. The~ s~ggest that the work of voluntary organisations should be 
reviewed penodlcally so as to ensure that their achievements are commen-
surate with tl1e expenditure incurred or the grant-in-aid given to !hem. 

Reply of Government 

The Government has set up a small Cell in Directorate of Social Welfare 
dm:ing 19~0-81 and this ce~ amongst other things would also undertake 
so:'lal audit of all. the a~enCles / organisations getting grant-in-aid from the 
DIrectorate of SOCial Welfare. . 

rMinistry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD IT, 
dated 27th Ianuary, 1982.] 

Recommendation (81. No. l6-Para No.3 ,10) 

. The ~mm.ittee .are happy to note that overall law and order situation 
lD the Temtory dunng th~ year 1?80 has been satisfactory. The Commit. 
tee hope that alI the P?~lCe StatIons would be provided with vehicles in 
order to ensure the mobility of the Police personnel. 
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Reply of ~ 

No comments are called for. 
[Ministry of Home Affairs, O·M. No. BC/I6015/2j81-SCUCD II. 

dated 27th January. 1982.1 

Reeommeadadoa (SI. No. 27--Para No. 3 '11) 

The Committee would also like the Ministry of Home Affairs/Union 
ferritory Administration to examine the question of openinJt police stations. 
with wireless facilities in aU the important places of the Union Territory, 
particularly in those areas wbenj weaker .sections of the society are CORCIKl-
trated so as to give them a SeDse of security. 

IlepIJ ef ~ 
The Government will keep in view the rccommonclation made by the 

Committee while opening polICe stations at vital-places. 
[Ministry of Home Affairs, O·M. No. BC/16015/2/81-SCBCD II. 

dated 27th January. 19112.] 



CHA~ER III 

RECO~MENDATIONSiOBSEH.VATlbNS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES 

RecommeodatioDS (SI. No. 14--Para No. 1'75) 
The Committee note that the prevalent housing schemes are not popular 

with the local people as the ceiling fixed for constructi9n of houses is as. 
2,500/- only which is obviously on the low side in view of the high cost of 
materials and labour for building works. The Committee recommend that 
the limit fiX:ed at Rs. 2,500/- for advance of loan for the construction of a 
house for persons belonging to. Scheduled Castes and Scheduled Tribes com-
munity need to be raised to Rs. 7,500/- with a subsidy to the extent of 
25%. They would like the Administration and the Central concerned 
Ministry to formulate such a scheme which would be attractive for the 
Scheduled Caste and Scheduled Tribe communities. The Committee feel 
that the Union Territory Government should themselves' construct houses 
for the low and middle income group of people a.d ~ive them on hire-
purchase basis. 

Reply of Government 
The existing scheme for coru;truetion of hOUSe!; by SC/ST persons have 

been reviewed and accordingly, a frcsh scheme has been formulated under 
which Rs. 10,000/- will be provided to each of the eligible SC/ST persons. 
out of which 75% will be treat cd as subsidy and 25% loan. The above 
scheme has already been submitted to Government of India for approval. 
This scheme, it is hoped will tide away the housing problem of SC/ST 
in this territory. 

Further, the Goa, Daman and Diu Housing Board which is an autono-
mous body has undertaken construction of houses for the low and middle 
income group of people. 

Comments of Ministry or Home Afl'aJrs 
On a separate proposal received from the UT Administration the ceiling 

rates per house have been revised by Government of India in its Jetter No. 
BC-17011/7j81-SCBCD.II dated Novem~r 4, 1981, as shown under :-
~---:-=---- _. __ .... _------_. - . --------
Arca-UT of Ooa Existing ceiling (per house) Revised ceiling (per house) 
Daman and Diu 
-~--,--,-----=-: .. -----.---.. _---:-:::--------:--:-:-:-:---=---
(a) Genel'll Areas Ceiling cost-J.~. 2,<XK>/- Cen- Ceili., cost-Rl. 3,100/- Cen-

(b) Hill)' Aroas 

tral As.~istance equal to tral Assistance equal to 
75%. of the 8!!p!Oved ceiling 75~~ of tbe .ppro~ed ceiling 
cost I.e. RI. I ~/- cost sllbj.ct to maximum 

amount of Rs. 2,000/-. 

c.:i1ing cost-Rs. ::,500/- Cen-
tral Assistance equal to 
7S % of the approved ceiling 
cost i.e. Rs. 1,875/-. 

Ceiling cosl-Rs. 4,750/- Cen-
t11l1 Assistance equal to 
7S % of the approved ceililll 
CO!It 6ubJ~ct to maximum 
tni/OUllt oJ. Rs. 2,soo/-. -----_ .. _------------------

[Ministry of Home Affairs, O·M. No. Bc/f601S/2/81-SCBCD II, 
dated 27th January. 1~82.] 
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.,,) oi Genr_t 

No comments are called for. 
LMinistry 0( ""me ~ a.M. No. Bel 16015/2/8 l-sellCD II, 

dated 27th January, 1982.1 
R_adtatIoa (SI. He. 17-Para No.3 ,II) 

The 'Committee WCilIIIMl alto like t8e Ministry (i){ Home Aftairs I U Ilion 
Tcrrilery AdmiJristration to aamiae the question of openinR police stations, 
with wireless faciJiUes in ali the i..,ortam places of the Union Territory, 
parhadarly in Utose areas .... hen4 wealer sections of *he society are conCID-
Irldled so as to ,;ve them a sense 01 lCCUrity. Be,., ef Genr_ 

The Government wilt keep in view the recommendation made by the 
Committee .... hile opening peKcc stations at mal-places. 

IMinistry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD ~I, 
dated 27th January, J9i2.J 



CHAPTER III 

RECO~MENDATlONS /OBSER V A nONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 

REPLIES . 

RecommendadoDs (SI. No. 14-Para No.1 '75) 
The Committee note that the prevalent housing schemes are not popular 

with the local people as the ceiling fixed for construction of houses is Rs. 
2,500/- only which is obviously on the low side in view of the hi~ cost of 
materials and labour for buildin~ works. The Committee recommend that 
the limit fi~ed at Rs. 2,500/- for advance of loan for the construction of a 
house for persons belonging to Scheduled Castes and Scheduled Tribes c0m-
munity need to be raised to Rs. 7,500/- with a subsidy to the extent of 
25 %. They would like the Administration and the Central concerned 
Ministry to formulate such a scheme which would be attractive for the 
Scheduled Caste and Scheduled Tribe communities. The Committee feel 
that the Union Territory Governillent should themselves construct houses 
for the low and middle income group of people od give thelll on hire-
purchase basis. 

Reply of GovernmeDt 
The exi:>ting scheme for construction of houses by SC/ST persons have 

been reviewed and accordingly, a fresh scheme. has been formulated under 
which Rs. 10,000/- will be provided to each of the eligible SC/ST persons. 
out of which 75 % will be treated as subsidy and 25% loan. The above 
scheme has already been submitted to Government of India for approval. 
This scheme, it is hoped will tide away the housing problem of SC/ST 
in this territory. 

Further, the Goa, Daman and Diu Housing Board which is an autono-
mous body has undertaken construction of houses for the low and middle 
income group of people. 

CommeDts of Ministry of Home Mairs 
On a separate proposal received from the UT Administration the ceiling 

rates per house have been revised by Government of India in its letter No. 
BC-17011/7 J81-SCBCD.Il dated November 4, 1981, as shown under :-

-E-xi-sii~-ce-i-ling ~h;-W;)--- Revised ceiling (per house) Arca-UT of Goa 
Daman and Diu 
~=;;:;:....;;.;;.::..=.:~-,----:--::------.. --- .. ----:-~----~:-:---:--
(8) General Areas· Ceiling cost-lb. 2,fXX)/- Ceo. Cellin, cost-Its. 3.100/- Cen-

(b) Hilly Areas 

tral Assistance equal to tral Assistance equal to 
7S % of the approved ceiling 75 % of the appro\'ed ceilin, 
cost i.e. Rs. I,SOO/- cost ,ubjecl 10 maxltllllltl 

QmDlmt 0/ RI. 2.fX»/-. 
C:iling cosl-Rs. =,500/- Cen-

tral Assi.tance equDl 10· 
75% of the approved ceilillJ 
cost i.e. Rs. 1.875/-. 

Ceiling cost-Rs. 4,750/- Cen-
tral Assistance equal to 
7S % of the approved ceilioa 
co~t ,ubJect 10 mtl%1mlIIn 
qn.olPft 0/ RI. 2.5001-. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD II, 
dated 27th lanuary, 1982.] 
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Reco __ adoD (SI. No. 16-Para No. 

The Committee also suggest that some land should be allotted to Sche-
duJed Castes and Scheduled Tribes for rubber plantations so as to help 
them to improve their economic condition. 

Reply of Gonl'llDleDt 

As regards this recotll.lllCDdation it is stated that rubber plantation bas 
been taken up by the GOVernment in this territory through the Forest 
Department ~ experimental basis and its economics is yet to be worked 
out. Further suitable area for rubber plantation under the Forest Depart-
ment is quite inadequate and in fact the Department is finding it difficult to 
get suitable land for rubber' plantation. However, being a cash crop has to 
be grown in areas which are well rained and contained deep rich soil. 
Further, the area under plantation has to be fairly large so as to make it 
economic ~ble proposition. 

In view of above it would thus appear difficult to consider allotment of 
land to ~heduled Castes/Scheduled Tribes for rubber plantation. 

[Ministry of Home Affairs, O.M. No. BC/1601S/2/81-SCBCD II, 
dated 27th January, 1982.] 



CHAPTER IV 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WlnCH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE 
RecommendatioD (SI. No.6-Para No.2 ,39) 

The Committee feel that, if necessary, appropriate incentives should be 
given to the parents of Scheduled Castes/Sch¢uled Tribe for sending their 
children to schools. 

Reply of Goyer_eat 
The new schemes formulated by this Administration as mentioned in 

the preceding reply [See reply to recommendation. No. 5 in Chapter II] afe 
all incentive oriented. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD II, 
dated 27th January, 1982.] 

Please see Cha:~r :r Para 1.4. 
Rec:ommendation (SI. No. IS-Para No.2 '98) 

The Committee also suggest that a special Cell in the Economic 
Development Corporation be set up to look after the applications from 
Scheduled Castes and Scheduled Tribes and the ceiling for subsidy and 
loan now fixed for brick making, tailoring, pot making, cane work, etc. 
should be raised so that more people may come forward and get benefit out 
of this scheme. 

Reply of Govermnent 
At present, the Economic Devolopment Corporation of Goa, Daman 

and Diu entertains applications for the financial assistance for setting up 
all types of Industrial units from all types of applicants including mem-
bers of Scheduled Castes/Scheduled Tribes and the same are expeditiously 
processed for sanction. Thus the need for setting up of special cell to 
look after the apJllications from Scheduled Castes/Scheduled Tribes does 
not appear to be necessary. Further it is stated that a composite loan 
upto a limit of Rs. 25000/- is offered at concessional rates. Units like 
brick making. tailoring, pot making, cane work, etc could be covered under 
the cci_mp'osite loan scheme. This amount seems to be quite adequate for 
set1in~ up industries. 

[Ministry of Home Affairs, O.M. No. BC/16015/2/81-SCBCD II, 
dated 27th January, 1982.] 

Please see Chapter I Para 1.17. 

NEW DELIU, 
31st March. 1982 
10th Chaitra, 1904(s) 

R. R. BHOLE 
Chair"",",' 

Committee on the W dfare of 
Scheduled Castes and Schedukd Tribt!~. 
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APPENDIX 

AnaJ)'Iia of the Action by Government on thlt recommendations cootained In tho 
"Teoth Report (Seventh tole Sabba) of tho Committee. 

(Vide para 4 of Iotoduction) 

I. Total number of recommendations • 

n. Recommendations which have boon accepted by Government (vide Re-
commendations 51. Nos. I, 2, 3, 4, 5, 7, 8, 9, 10. 11. 12, ]3, IS, 17. 
19,20.2],22, 23.24.25,26 and 27) 

Numbers 

Percentage of the total 

. m. Recommendations which the Committee do oot desire to pursue in 
., view or Government's replies (vide Recommendations SI. Nos. 14 

aod ]6) 

Number • • 

27 

23 

85-18 

2 

Percentage to tho total 7 '41 

IV. Recommendations in respect of which replies of Government have 
not boon accepted and which require reiteration (vide Recom-
mendatioDS SI. Nos . .(i and 18) " 

Number :1 

Percentage to tho total 7 -4 J 
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